
: kDER DATED 3u NOVEMBER.. 2.009 

U 

on bte. )r Justice K. Than.appaii, Member (i) 

onlc r. .\ 	hpitr• 	.1 	.nbcr 	A ) 

fppLicant and Mr. U .13. M ohapatra. d. Sr. Standing Counsel 

joT the RespOndentS. 

i. The apphcant iS the son of a deceased i)aftary 

	

iicoiue I ax Department. 	lie has tied this Onguial 

Appheaton for direction to the Respondents to jve him an 

appointment under Rehahihiation Assis.ance Scheme. It is the 

	

.. 	L 	.'......t_.. t.' 	... C. 	.L. 	 - case o 	dpp it.anE UICIL Ji u1 uic ULdU 	1J 1aL1ic . d4 

Piadhan on 0 1 .0'7.02, he made a representation ..1 1. 09.06.03 br 

consideration for compassionate appointment. it is submitted 

I hat the said repreentaton has not VC1,  been considered and 

disposed of by the authonties 1, he applicant, it issubnijtted, 

has farther represented the maLt er to the authon lies by filnip. 

reminders, the tast one hein dated 23.05.09 to the Chie 

Conunissioner of tnconie tax Depaiiment Respondent No.1 ). 

ow the apfJicantsubnuk ht.ii 	ins father died UI harness 

and h m. is 	ot.hr also died pn 	h 	l or to 	; death o his hither he 

JII tmanciat cnss. 

have heard theLd. Counsel for the j)aTthiS 

.cords along with other documents produced 

i.-................-....  
U'• 
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,-A 

It is seen that the applicant has already iled the 

cuired applications as per AnnexuresAI4 & A16. In the 

above ci.rcuiiistances, we are of the view that the O.A. can be 

disposed of at the stage of admission with notice to the Sr. 

Standing Counsei tor the Union of India. Consequently, this 

t.)A. is disposed of by directmg the Lhief Commissioner of 

Income Tax i)epartmdnt (Respondent No.1) to dispose of 

Annexure-AIô representation dated 2T .1)5.09 within a 

reasonable time at any rate within 60 si:iy) days of the receipt 

of,  the copy of this order. 

It is also made clear that even though there is 

some delay that shall not be the reason to reject the case of the 

applicant and the application shall he considered aloi. with all 

other documents the apphcant had filed before the authonties, 

on ment. 

ou 	fx ......pj hcant taU fonvard a 

copy of this order along with copy ot the O.A. to Respondent 

No.1. 	Mr. Mohapatra Ld, Sr. Standing Counsel s also 

directed to forward the copy of the order and the copy of the 

() A tor corn pliancc. O de red accord.in .jv .N a 


